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in the decision ref@rred to above. The guestion

formulated by the Supreme Court in the said

decision "isé= -G

1) Whether |the decision cf the Unipn of India
not to dllow Dearness relief on pension
to the tlx-Servicemen on their re-employme
in a civil post is in accordance with
las or npt.
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In answer to the first question, the

Supreme Court has held that the Ex-Servicemen have

been rightly debarggd from Dearness relief] on

their pension after| they got themselves re-employment

to any civil post upder the Government., The

case of the petitioper is squarely covered by

the principle lald|down by the Supreme Court in

answer to the guestion No. 1. That being |so,

we are satisfied thigt the applicants are not

entitled to Dearnesls relief on the pension after

their re-employment| in the civil post as claimed

by them. The reliefs claimed, therefore, canndt

be alloued.
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